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on the ground that the learned counsel for the petitioner is unwell, a request for
adjournment has been made. If that be so, we adjourn the matter to 2410.2016.

2. Respondents have filed an application (CA 931p812016) with a prayer for
dismissal of the petition on the ground that the matter, in sum and substance, has
already been decided by an award dated 28.12.2015 passed by the Arbitral Tribunal
and even the appeal against the award u/s 34 of the Arbitration and conciliation Act.
1996 is pending before the Hon'ble High Court.

3. Notice of the application. Learned counsel for the non applicant - petitioner
accepts notice and seeks some time to file reply. Let the reply be filed within a week
with a copy in advance to the counsel opposite.
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List for arguments on 27.10.2016.
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